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26.7.04 	Present $ The Hon'ble Shri K.V.Prahlaiafl. 
Administrative M*nber. 

The applicant is a Senior Accountant 

working in the office of the Accountant 
General(A&) Assarn,Guwahati on deputa-

tion basis from the office of the Senior 

Deputy Accountant Generai.(ME) Nagalafld 

Kohima. Vide order dated 19.2.2004 the 

applicant has been repatriated to her 

parent department. The terms of depu-  

tation does not confer any right on the 
applicant. Therefore, there may not be 

any claim for extension of time beyond 

deputation period. The respondents 

are within their right to repatriate 

the applicant to her parent cadre. 

The applicant has filed representations 

dated 1.4.04 and 12.4.04 respectivelY 

for consideration of her case. 
Heard Sri D.K.DaS learned counsel 

for the applicant and also Sri .c.Pa-
thak at length* considering the facts 

and circumstances of the the respon-
dents are directed to consider the 
representation of the applicant sympa-

thetically and give a reply to the 
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0.A. 154/2004 	 F 

.26.04 •appliant within two weeks fc the 

date o: rece.iptcopy of this order. 
Status quo as ontday shall be maintai-

C37D 	

till oonpletioñ of the above 
fi/ Cp 	 exercise. 

frO 
 

The application is accorcUn1y 

I — if '4T 	 dIspoed of. No order as to costs. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 2 -t - 
GJWAHATI BENGFI 	t- •-- 

'1iginal Application No 

Lakshmi LcsMmick 

vs 

thiion of India & cs 	 Respondents 

YNOP$IS 

The applicant has preferred this application assailing 

the inaction of the part of the Respondents in dispojng the 

application's represertation dated 0l:O4.2004 and 12:04:2004 

against the impugned transfer order dated 1942:2004 and 

193,2004 on the ground of comparative family hardthips 

Filed by 

( D.K, DAS 
ADVcXATE 

n 



IN THE CEBAL AMIWISTRATIVE TRIAL 
WWAHAT I BENCH 

Original Application Nd / ii 2004  
Lakshnii Bhcwmick 	 . 1 Applicant•j: 

vsJ 
flion of India & Ors 	 . Respondent 

S1 No 	 Particulars 	 PaQe 

Original Application 	 1 12 

201 	 Verification 	 13 

Annexure I 	 144 

Annexuro 2 	 15 

A. nexure 3 	 16 

Anne.xure 4 	 17 
Annexure 5 	 18 19 

8 	 Annexure6 	 20-21 
Annaxure - 7 	 22 - 23 
Annexure - 8 	 24 

ii 	Annexure 9 	 25 - 26 

Filed by 

:1 	
. 	 (DKDAS) 

ADVLXATE 

1~ 
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THE LENTFA1 ADMI\ISTRATIVE TIRU$L.WAHATI BENCH 

iL E4AT1 	 4 
(An app3ication u 	r Section 19 of the Administrative 

Tribunals Att, 1985) 

0. 

F3ETLJEEN 

Smti Lakshmi Bhowmjck,, 

Senior Accountant s  - 

W/o Sri Bimal Kanti Bhowmick., 

0/0 The Accountant General (A&E) 

Belto1a Guahatj-9, 

..APPLICANT 

-VERSUs- 

The Union of India 

through the Comptroller and 

Auditor General of IndiaNew. Delhi. 

The Accountrit GeneI- a1 ( A&E) Assam, 

Guwahati, Maidamgaon,Beltola,Guwahatj-e9. 

The Acc:ountant General •( A&E) 

Meghalaya, Shil.long-797001. 

The Accountant General ( A & ) 

Nagaland., Kohima.F',O, Kc3hima.. 

.RE9PONDENTS 

PETAILS OF APPL CATION 

- 	
Contd...P/- 

N 
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PARTICULARS OF THE ORDER(S) 6AINST WHICH THE 

APPLICATION IS MADE 

The present appUcation is made against the 

impugned orier dated 19.2.2004 as well as the impugned 

order dated 19.03.2004 and also against the impugned 

order dated 03.06.2004, whereby the applicant is prema-

turely sought to be repatriated from the deputation post 

of Sr. Accountant from the Office of the Accountant 

General WEK Assam Guwahati to the office of the Sr. 

Dy. A.G. (A&E) Nagaland, Kohima in total vjclaton of 

the Rules of F,R./terms and condition and also without 

issui.ng any prior intimation as required under the rule 

and also praying for a direction upon the respondents to 

allow the applicant to cont:inue till the current deputa-

tion year which is going to he completed on 03.02.200 

as per sanction accorded by the AG (A&E) Assm hi.mself 

vide order bearing letter No. Admn-1 order N, 312 dated 

1702.2004 whereby the period of deputation was exten-

ded w..f. 04.02.2004 to 03.02.2005 (3rd year). 

JURISDICTION OF THE TRIBUNAL; 

The applicant declares that the 	subject 

matter of those is well w:ithin the jurisdiction of this 

Hon'ble Tribunal. 

Contd. .P/-• 
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LDIITATJON: 

The apolicant fui - ther declare that the application 

is filed within the limitation period prescribed under 

Section 21 of the Administrative Tribunal Act, 1985. 

FACTS OF THE CASE: 

4.1 	That the applicant is a citizen of India and 

as such he is entitled to all the riçjhts protections 

and privileges as guaranteed under the Constitution of 

India. 

4.2 	That your humble applicant was initially 

appb.inted as Clerk cum Typist in the year 1978 under the 

administrative control of A.G. ((A&E) Nagaland, Kohima. 

The applicant was thereafter promoted to the post of 

Accountant in the year 1984 she was further promoted to 

the post of S. Accountant on 1986. 

4.3 	That your applicant states that by cwder dtd, 

21 .5.2001 she was sent to the office of the Ac:countant 

General (A&E) Assam. From Kohima on deputation basis 

Thereafter from time to time the term of cieputaticin of 

the applicant was extended from time to time and is at 

present working in the ciffice of the A&E) Assam,Beltola. 

Copies 	of 	the orders 	dtd.. 	21.5.2001, 

3.4.2002 	2B.5.2002 v  14.5.03 are 	anne>ed 

herewith as Aripexuie-123 &4 respectively. 

Contd. ..P/- 

't  J~WUWOU! I&DJO co-hXA-CA, 
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4.4 	That it is stated tht t.he applicant while 

working as such on deputation basis, but all of a sudden 

she had v-eceived the impugned office order bearing 

letter Na.. Est orcier dt 386 cit. 19.2.2004 whereby the 

app].ic:ant is sought to be repatriated to his parent 

office at Kohima from the office of the Accountant 

General (A&E) Assam, Guwahati.. The aforesaid impugned 

order of repatriation has been issued without any prior 

notice or show c:ausa either to the applicant or to the 

landing department, which is contrary to the provision 

laid down in Appendix-5 of F.R. 9 (25) Sub Rule ii. The 

relevant, portion of the F.R. 9(25) Sub Rule 11 is quoted 

below: 

fhl.. Premature reversion of deputationist to 

parent cadre: 

Normally, when an employee is appointed on 

deputation, his servic:es are replaced at the 

disposal of the parent Ministry/Department at 

the end of the tenure.. However 5  as and when a 

situation arises for premature reversion to 

the parent cadre of the deputatianist his 

service could be so returned after giving 

reasonable notice to the ].ending Plinistry/ 

Department and the employee.." 

In view of the aforesaid provision laid down 

in F.R. the applicant is at least entitled to a notice 

Ccmtd. .P/- 
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for rasrjnable period before i sutng such repatriation 

order in respect of the applicarit more particularly 

when the 3rd year deputation period has already been 

extended by the Accountant General (A&E) Assam vide its 

order dated 14.5.2003 upto a period of one year w..e..f... 

3.5.2003 to 2.5.2004.. 

A mere perusal of the impugned order it would 

be evident that no reason is assignnientfcir passing of 

the impugned order.. Howevei-  the said order appears to 

have been pissed under the authority of Accountant 

Generals order dated 9.2.2004 at Pg/25N of the file. 

The applicant is kept in dark under what circumstances 

the impugned order was passed. It is a legitimate expec- 

tat.tcm of the applicant that she will he allowed to 

continue till the sanction of the 3rd year deputation 

period is expired. Be it stated that sanction awarded by 

the Accountant General (A&E), Assam vide order dated 

14.3.03 has not yet been revoked or c:ncelled by the 

said authority and the said order 14,5.03 is still in 

force.. Therefore impugned order dtd, 192.2004 is liable 

to be set aside and quashed on that score alone. Howe--

ver, it is c:ateyoric:ally subm.itted that the applicant 

has not yet been released by the A.G. (A&E) As.am 

Guwahati till filing of this appi :Lcatiort.. 

4.5 That theapplicant states that immediately 

after receipt of the order dtd.. 192..2004 submtted 'his 

Contd...P/- 

ooiuLL WatUQUOLAU k. 
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representatjon to the authority stating inter alia, the 

irreparable loss which would be caused to her on account 

of the mid academic sessi.on of her chi.ldreri and also 

that her husband w'as transferred to the 0/0 the A.S. 

(Audit)., Manipur 4  Imphal from November.,003 and sought 

cancellation of the repatriation order.. 

A copy of the repatriation are annexed hereto 

as Annexure -/ series.. 

4..6 	That the applicant in the meantime has been 

under constant medical treatment since 13 5.. 04 	to 

27.5..04 and though resumed duties. on 31..5..04 had to 

again go an medical leave we.f.. 1.604.. 

Copies of the medical certificates are annex- 

ed herewith as Annexure-7 series..  

4..7 	That it is stated that in the impugned order 

dated 19..3.2004 one Shri Jyotirmoy Mukherjee 	Sr.. 

Accountant is allowed to co -nt:inue on deputation in the 

office of the Accountant General (A&E), Assam, Guwahati 

and the order of repatriation so far Sri Mukherjee is 

concerned has been cancelled by the Sr.. flAG (A) 	Megha- 

laya therefore.it appears that the post of Sr 	Acco.m- 

tant is still available and A..G..(A&E) Meghalaya 	Shil- 

long has favourably considered the case of Shri J.  

Mukherjee for further retention on deputation basis 

Contd....P/- 

L( 	a2LL 	tJi 
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unfort.unateiy although the appi cant is being similarly 

his case needs to be considered an similar line. 

4.E3 	That it is stated that in the similar facts 

and circumstances one applicant Sri Biswarup Purkayat.-

ha, deputationist approached this Hon'ble Tribunalunde-. 

Sec. 19 of the Administrative. Tribun.a1 At 1985 

through 04 No.51/04 and this Honble Tribunal on 

perusal of the materja.is on record was p.leisd to admit 

the Original Application on. 01.3.2004 and the Tribunal 

further pleased to Zy the operation of the impugneci 

order dated 19.2.2004 and the said case is still pending 

before the Hon'ble Tribunal. Similarly the Hon 'ble 

Tribunal by order dtd, 7.6.04 in OA 140/04 has also 

disposed of the petition with directioln to the authority 

to consider the case of the applicant. Bino similarly 

circumstartces therefore the Han 'ble TribLtnal be pleased 

to stay the operatjor of the .impugried order dated 

1922004 q  19.3.2004 ahd order dated 3.6.04 containing 

the instruction of release of the applicant w.e.f. 

9.6.2004. 

A copy of the interim order dtd. 1.3.04 and 

7.6,04 are anne>cd hereto as Annexure-8 & 9 

4.9 	That 'it is stateci that the Hon'ble Supreme 

Court in he case, of R. Prasad Vs. Managing Director 

U.P. Rajkiya Nirman Nigam Ltd. & Ors.. Reported in 1999 

(S) SC 381 wherein the Hon 'ble Supreme Court held that 

Contd...P/- 

c .know,; it(iu&Liç . 
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the power of discretion is coupled with the duty not to 

act arbitrarily or at the whim or caprice of any indivi-

dual in the .instant: ciase the respondent No.3 in most 

H arbitrary and unfair manner without assirdng 	any 

justifiable reason passed the impugned order of 	repa- 

H triation and on that score alone the impugned orders are 

i:iable to be set aside and quashed. 

In the facts and circumstances stated above 

the applicant has no other alternative but to approach 

this Hon ble Tribunal for protection of his valuable 

rights by passing an appropriate order allowing the 

applicant to continue in the deputation post till the 

period of e<tended per:iod is expired 

4.12 	That this application is made bonafide and 

for the cause of justice. 

5. GROUNDS FOR FELIEF WITH LEGAL PROVISIONS 

5.1 For that the impugned order dtd. 	19.2.04 	and 

19.3.04 have been passed in total 	violation 	of 	F.R. 

9(25) of Sub Rule 11, 	on that score alone the 	impugned 

orders are liable to be set aside and quashed. 

5.2 	For that q  extended period of deputation for 

3rd year, has already been sanctioned vide order. dated 

14.5403 by Accountant General (A&EY, Assam Guwahati 

after obtaining formal consent/no objection from the 

A.G. (A&E), Nagaland, Kohima. 

Contd. .P/- 

H J& 	LQJ/ 
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5.3 	 •For that the post against which the applicant 

was accommodated on deputation basis under A.G. (A&E) 

Assam, Buwahati neither abolished nor the sanction of 

the post is expired and the said post of Senior Accciun-

tant is still exists. 

	

5.4 
	

For that the impugned order of repatriation 

has been issued in the mi.ddle of the acat-Jem.jc session of 

the children of the applicant which will cause irrepara-

bl loss and in )Ltry to the education of the children of 

the applicant. 

- 	 I 

H 

	

5.5 	For that the impugned order o repatriation 

which is issued al I of a sudden without p - .ior notice and 

that t.ao after accorded sanction for 3rd ~ear ext:.erisjon 
of cleputat ion period in favour of the app l.ic:ant vide 

order dated 14.5.2003. 

	

5.6 	For that action of the respondent No.3 is 

highly arbitrary ,  unfair and the same 1s1 violation of 

Article 14 of the Cnstjtutjn in asmuch as one Sri 

Jyotirinoy Mukherjee has been al icweci to continue on 

deputation post who is similarly circumstances like the 

present appli.cant and on that score alone the impugned 

order dtd. 19,2.04 19..3.04 are liable to be set aside 

and quashed. 

Contd. .P/- 
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5.7. 	For that the only Eon of the Applicant is 

studying in English Medium School under SEBA course , and 

the final examination normally held in the month of 

November/December of the current academic sess:ion 	As 

such it is the interest of the Sovernment employee 	the 

applicant be allowed to continue in his present place of 

posting at Guwahati.. 

5.8 	 For that there is no urgency, administrative 

exigency on public interest involves while passing the 

impugned order of repatriation in respect of the appli-

cant that too after sanction for 3rd year deputation 

period with effect from 3.5.2003 to 2.5.2004.. 

DETAILS OF REMEDIES EXHAUSTED: 

That the applicant states that she has ex-

hausted all the remedies available to her and there is 

no other alternative and efficacious remedy than to file 

this application. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

ANY OTHER_COURT: 

The applicant further declares that no other 

app 1 icat ion writ petition or suit in respec:t of the 

subject matter of the instant application is filed 

before any other Court Authority or any other Bench of 

H 
the Hon'bLe Tribunal nor any such applicatiOn 	writ 

petition or suit is pending before any of them.. 

Contd.. .P/- 

' 	auLL AtL 
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B. 	RELIEF SOU(3HT FOR: 

Under the facts and circumstanèes stated. 

above 1  the applicant humbly prays that your Lordships be 

pleased to admit this appiication call for the records 

of the case and issue notice to the respondents to show 

cause as to why the relief(s) sought for in this appli-

cation shall nct be granted and on prusal of the re-

cords and after hearing the parties on the cause or 

causes that may be shown be pleased to grant the folio-

wing relief(s). 

8.1 	That the impugned order of repatriation dated 

and 19 2 204 (Anne>ure- 	and 	Annexure- 

respectively) set be aside and quashed 

8.8 	That the Ronble Tribunal be pleased to 

d:irect the responderitsto allow the applicant to conti-

nue on cIeputatián basis at Guwahati. 

8.3 	Costs of the application. 

9.4 
	

Any other relief(s) to which the applicant is 

entitled 
	as the Honbie Tribunal may deem fit and 

proper.  

9. 	INT ERIM ORDER PRAYED FOR 

During pendency of this application 	the 

applicant. prays for the follriwing relief: 

Contd. .P/- 

4 ctULZ L&J 
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9.1 	That the Hon'b.le Tribunal be pleased to stay 

the operation of. the impugned transfer and postin 

orders dated 19.2.2004, 19.3.2004 (Arinexure and ) 

and consequential orders in respect of the applicant 

till disposal of the original application. 

10 .............. 

The application is filed through Advocate. 

11 	P4RTICULARS OF THE 	 - 

1) 	 I.F.O. No. 	 ' 

Date 

iii) 	Payable at 	Guwahati 

12.. 	LIST OF ENCLOSUREG 

As stated in the Index 
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VERIFIcA"rioN 

I Smti Lakshmi Bhc,mjck, S/0 Sri  Bimal Kanti 

Bhowm.ick aged about 49 years working as Sr. Ac:coun-

tant in the ciffice of the Accountant Genera]. (A&E) • 

Guwahati do hereby solemnly affir.m and verify that the 

statements macic in paragraphs Q'76 t( 1- are 
true to 	the best of my knowlerjoe and those made in 

paragraptis c•( 	1S1 	are true to my 	legal 

advice and I have not suppressed any material fact 

And 1 sign this verification on this 2 1  
day of July q E004 at Guwahati. 

Signature 

4 
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Ing V 	 V .  

OFGf OF TUE ACOUN I ANT GENEA1.. (AEJ. ASSANL fl  

LIONj3FIJOL1, UWAATi 	029. 

)IdC:F No 

jiiuiniek. Sr. Accc lintallt of' the Sr. i')&putv Aeenunant (kneral (AE) 'Nigaiml, 

Kcliiiiia haS re1)ftd Jr (IIIIV 	' hk oiliuc oil(>3.05.01 •(FN) 	s. Ace un>;nt on dciuia1iIi 

has is. 
al period of bet' (lepuhiliohi viii he for (100 YChE subject IC) fict ,  cojilitwed suitabilitY 

and aCliiiCiUstIa>ive COIIVCIIICIIL•C, 	. 

Sd!- 

>)ep>y Ac 	:nlunt (;h1•(' r(i1 (Adfl)fl) 

Copy 1CrCs'arded to 

'incijle I)ircetnr of Ai,idil, N,i.1<. hvay. 	.lalnin 	u\s I 	 ThaiC. 

	

(ii hci ('\iim)( N> ft 	).'\( h(A&F'> N;nt. K ICIICa H tilcCi>1:Ct)on V 	 V  

etel'en:c 	 H...'?>H,d/'I.I 	H-°'> dL H 

1k 	: 	 tItRc'F 	'.KN'.i 	('ihe 	\c 	ti:'H 	.'i:d  

5) 	11 i''',(ct(i  

h) 	•i'hc ;•.:) - ni .'\ta'k ( ) 1>jr 	"c. ( l))lm>H ( 	>j 

7) -1 lie,Pay. 	iii \''CCIICtS Otlieci'. ],OC)i. 

'I lieSechollHi" 	(!C. PCCOCd 

'1 he S. P. (. roop. 

IC)) 1 he BIIdCI >.il'nU. 
1 ) ffl. 

 

/ 	 V Iit.iIiL, 	 , 	 . 

lindi (NI, lie ' eCHsIcd o'k'ie I [mdi \'cvnon ui his order KoCh) I/h eni. 

	

• 	 \( 
c 

Sr . Au'odnt\ C. >Icer (,\iIoni) 

1 . 
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EW•SPEIW osr 
OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSJ& 

MAiDAMAON, BELTOLA, 6UWAHATJ - 761 029., 

No. Adrnn-i !DcphiJ6- 112001.-2002!29 	 Dated: 03.04.2002 

To, 
The Deputy Accountant General (A), 

0/0 the Sr. DAC (A&E), 
Nagala ud, Kohima. 

S oh: 	Ext e:is ion of clepu tat ion in rC.S1)CCl of Sint I i..abshm I Bin ,wmick, Sr. Accountaul.. 

Sn, 
I am ,tiicced In Fekr Ins offiec Memo No. Adinn-1 /l1)cptii.i(,- Ii7U0()20( 	I 	1 dl. 

7 .05.2001 on lie subject ijidieu(ed above and to stale (hat dw (cliii ot dcputt1tuii ol inti Lihsliiiu 

i..l.. 	.'. •nntant of VOUF ollice will expire on 02.02002 (AN). 
j 	,. 	s. Aucountiut is willing to continue on deputation, in this office foi Ilic 2' 

vcai ((.opy cnctosel). 
As the sctfviccs of Smti Biowmick is icquired by this office, it is requested (hat the 

nrcncc of yoir office !ar continuation of Smli l3howniick. Sr. Accouitnt beyond 02.05.2002 

may please be conveyed. 

Enclosure: As stated above 	 Yours faithfully 

Sd/- 
Si. ACCOUnt_S Officer (Adnin) 

No. Admn-.lfDeptfl./6-h/2001 2002/30-32 Dated: 03.04.2002 

Copy firwardcd 

The Establishment Officer (J\f), 0/0 the AG (A&E) Meghatava etc. Shuillong. 

AAO i/c. Cor1idcfflial ccli. 
Siuti I ,aksh ii 1tlovniick, Sr. Accountant, BE Section for information with reference in her 

application (ll, 22.03. 2002. 

4 

Sr. Accotint.s officer (,\d ummn) 



oF TUV 	 Ni 	 ASSAM, 
WAiAON, {3E.LTOLA, (iuWALkr1 71. O29 

Adorn-i Ookr No. 3£ 	 Dated: 28. 03.2002 

L1g 
£n j) rSUancc of 0/C) the Sr. l)AO. (A&E) Nagalnd's 1tlet No. Miim-1,'A&E/2-8/2000-

2001 Vol. 11/1 74 di. 14.05.2002,'the teirn of deputation of Srnti Lakshmi )howmick, Sr. Accountant 

in the Oi'O the AG (A&E) Assarn, Guwahati is hereby extended fbr a further period of, àne year 

w.e.from 03.032002 to 02.05/2003. 

SW- 
Deputy Accotmtant Ceneral (Adorn & VLC) 

fllft 	No. Admn- l./l)eptn./6- I /2001-20021608-609 	 Dated: 8.03. 2oo2 

Copy forwarded to: 
'Flv, Principal 1)i.1 ,celoc of Audit, NV Rly, Maligacrn, Guwahati -it. 
The Ati (A&0,) r\I(halaya dc. Shiltoug. 
Thc A.(, ( A), )!() the Sr. L)A(i ( A&E) Natahwd, Kohima fbr uiiounation with refetenec to hi 
icuer Nu. Attnw- iA&E/2-ti/2O002O0 IR'ol. 11174 di. 14.05.2002. 
1 t'tiiI,ti'hrnent 01tici' (A), Ok the AG (A&E) Mcg.lmlaya etc. l.tflt(fl. 

The S(.) i/c Admo. Ii. 
The AAO ilc Confidcntiai Cell, 
1hc P.S. to AG (A&E) Assain, (Jwahah. 
Seriàc Book Group. 
Srnti Ltkslimi BhpW(nic.k, Sr. Accountant. 

1 1)Hindi Officer i/c. H1Edi Cell, lie is requeste(I to issue Flindi Version of this order from his cnV' 
12) Adinn-1 Ojder l3ook. 	

( 

	

Sr. Accounts Ofl(Adnui) 	 m 

it 

- 	 / 



12/ 

C 

0U1(11 OU TI'lI I(1OINT1N'l' (ittNIR.L Gl41 	1i1M 
MiM(JflON..I.lJOL1 	1WH1111u1 7ol 0) 

ADMN I ORDER NO. 34 	 Wednesday, May 14, 2003 

In pui'iivaiicc of (lie Sr.I)AG(A&E), Nagalatid's letter No. Adorn • /A&h/2-8/98-99/122 dated 

6.5.2003, the term of deputation of Smt. LAKSHMI BHOWMICK, SENIOR ACCOUNTANT in the ofice 

of the Accountant General (A&E) Assain, Guwahati is hereby extended for a iiiithcr period of one year 

v.c,f. 3.5.2003 to 2,5.2004. 

(Authority AC's order dated 13.5.2003 at p3n of file No. Admri l/Dcptn/5- 1/2003-04) 

sd/- 
1)epiily Accountant General (Adiu;i & Vl,C) 

Memo No. Admu I /Deptn/t'i- 1/2003-2004/ 501-I1 	 Wednesday, May 14, 2003 

Copy fir ililormation to 

J Th" Principal Director olAtidit, N.F. tailwav. Mali.aoi. Guwalmk 781 Ott 
" 'Die Senior I.)cpiity Accountani General (A), 0/0 AG(A&t.) Mcgtiataya etc.. Sloth up 793 001 
/ 'Ihe Senior Accounts 011icer (A). olo the Sr. Deputy Accountant General (i\&E) Nagaland, Kotiinm 

this has it rcl'eicnce to his letter t'o. Adnn /A&E/2-8/98-99/122 dated 6111  May 2003. 
/ The Secretary to the Accountant General (A&E), Assan, Guwahati 
• The Pay & Accounts Officer, Local. 
• The AAO/Confidential Cell 
/ The AAO/Admn II 
/ The Hindi Officer, Hindi Cell - with a request to issue Hincli version of this order from his end 

/ SmI. Lakshmi Ijhowmick, Senior Accountant (local) 
• l3udget Group 
• Admu I Order l3ook, 

I' 
Si'. A counts Ol'iicgr (,dn) 

1/1 



I) Sri i3iswarup 1"ir1 	yasi1ia 

_-) Snili L. 13howrnick 	Sr. Accits. 0/0 the AG (A&E) Assam.. Guwahati, 

 Sri Jvotinmj Mukhcrjcc 	 4 
 Sri San joy lIhattacharjcc 

 Sri Saiijoy Sinha 	0/o the AG (A&E) Meghalava ete, Shillong. 

Theabove officiali ue telieved of their duties in the iespeve Oflices w.e.f, 29-2-2004 

A.t! for reporting baôk for duty in the Oio the Sr. DAG (A&E) Koliiiiia, Nagaland. 

lAuthotity:- AU's orders (R.9-2-04 at pg125N of the thel 

tb1imcnt Officer 
Memo No. Eti-ii-i iiDSi2063-04t633-6349 	 Dated 19-2-2u04 
Copy for infoimation & necessary action to: - 

1, The DAG Adi.nn) 	0,'o the AG (A&E) Asam, Maidaingaon, i3cliola, 
7 1 IlL Sr. A() 1/c Adnin 	(iiiwThiti-79- with i rcmeqI to rcici"c the ofui iilc coiircrn1 

v.Cj. hj - L -v't uiiuet LtIILOICULcJII (U tiIi 	(jLjLc. 	 •. 
3. The Sr. DAG (A&E) 0/6 the 	r. DAG,(A&E) Kohinta. Nagatand. 

SB. Gaup. 	. 

5 (.iiadahion List: 	 . 

(. SODth-2. 
 ' Pay bill Grciup. 
 PA') (Local) 	. 

 AAO Coii11daitiiit Cci!; 
0. PS to ACt. 

C'.. 	t4f' 	(Al 	I ..n. 	 'P% 

12. Steno to DAG (AE/VLC't 

14. Persons concerned. 

/ 

,1 	 .. 

47 

oFFICE 011 T11J ACCUNTANT GENERAl., (A&E) vLtGliALAYA ETC, 
SFIILLONG 

' 	I-. • Tr\.1.
%.i

. 1T. 
IJi

.
0 INU. .OU 	 LiflU. 1Y Ao LV'Jt 

the toJowmg Sr.Acctts of the 0/0 the r.UA( (Ath.) Nagaland presently on deputation 

in the 0/0 the AG (A&E) Mskakxa. Siion & AG (A&E) Assarn. (3usahahi are repatriated to 

pat-cot 0111cc with inuucdialc. effect:- 



OFFICE OFTflE ACCOUNTANT GENERAL (A&E) TV1EGHALAYA ETC, 
S1:iILLONG 

Estt-1 order No. 41.9 	 .. Dated 19-03-2004 	/ 

in partial iiodilicaUon to Esll-I order No. 386 dated 19-2-2004, SIui Jyolirnoy 

Mukhcijee, Sr.Acctt is allowed to coutuiue on deputation in the 0/o the AG ( A&E) Assani, 

Guwahati. 'fhüs, the order of his relartriation to his parent Office is treated as cancelled. 

Repaririahon of the following Sr.Aectls to their parent Office under tlic earlier order 

stands ind they arc relieved of their duties in the O/o the AG (A&E) Assam, 

GtiwahaiVMcghalaya, Shullong for reporting back to the OIo the Sr.DAG A&E) Nagaland 

Kohinia. 

I. 	Sri Biswarup Purkayastha 
Smti L. Dhowmick 	O/o tire AG(A&E) Assain, Guwahati 
Sri Sanjoy Bhattacharjee 
Sri Sanjoy Sinha - 0/u the AG (A&E)Mcglialaya dc, Shillong. 

Authorty:- ALl's Ordefs dated 16-3•-04 ai Pg/321 -4 of the file] 

Sd!- 
Sr.Deputy Accountant General (A) 

Memo No.Estt-118-1 1/DS12003-041688 1-6886 	 Dated 19-03-2004 

Copy to:- 
1. 	Tic D.A.G (Adrnn) Assarn 0/0 the AG (A&E) Assam, Maidamgaon, Beltola 

lcgd.. 2 	the Si AO (Admu) Ass un Guw iii Ui 29-\\ith  i icquest to release the 
cdricenid oFUcials with iinrneUuate cHCCt unucr 
intimation to this Office as their representations for 
retention in'your Office forwarded under your 
Office letter No. Adinn-1/4- 14/INT-TRI/2001-02i 
8500 dated 26-2-04 have not been agreed to. 

The Sr.1)AG (A&1L) Nagaland 0/0 tue Sr. DAG (A&E)Kohima, Nagaland. 
Persons concerned 
E.O. Book. 
AAO confidential Cell. 

Esth1lsliuiient Officer 

Vie 
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• 	 - - 	 To 
The Accoiiniant 3enera/(A &1),Meghalaya 
Shillong. 

• 	 (Through the Accountant General (A &E)Assam 
11db/a, Guwahaii-29). 

mb 	Extension of deputation period in re.sj,ec/ of Smi: LaA ,hInz 
Bhowmick Sr Accoun1ant 	 -- 

Sir, 	 . 	 •' 	
•• 	I ,  

I have been working in the olo the A. G. A &EJ,Assain,Guwahati as 
Sr. Accountant on deputation fr,pni the 0/0 the A.G.(4&E),Nagálan4' ko/ina 	since 
03.05. 200illowcver, as orderI)o.S8( di.] 9.2.2004 o 	 &/ o/o f the 	the 4. G. 4 	1vkghaiaya 
etc s/u/long I am unde, oi de/ '9f , epati iat:on to the o/o Ihe A G (A &L), Nagaland, 
Kohima . In this connection, J 1hasithe honour to lay before you the following few lines , 

for your.favour and kind consideration. 
 

That sir, my husband ,Shri 13.K. Bhowmick was working in the o/o ' 

the A. G. (A udit),Assanz. Guwahati as Asslt. Audit ( fficer.Jfe was transfereci oi 
promo/ion as Aci4ii' 	Of 	to the o/o the A. G. (Audit), Mthiipur, Iniphaifrom 
Noveinbe,; 2003.far a tenure of 18 inonths and expected to he repairialed to Guwahati 

• 

sometime in April, 2005. 
That sir, under the circumsi'ances I am staying alone 	with 

childrefl and ailiiig mother in-law who need constant care and attention at the 
• 

ripe age 
of87 years. Sir; in the ah.ence of my husband there is no other person to look after them 
except myself 

That sir, day by day it become obligation on my part to dis'c/:a,6 
family duties including treatment of my ailing mother -W-1UW. 

That sir, I am further to state that we have permanently settled down 
at GuwahaiI and .1 applied unilateral transfer ,o Guii'ahcili in the year 1994 with the 
iiope of staying at home and with myfizmily. lb i'evc,;o wing to suspension of transfer 
cases I was compelled 10 op/for deputation in lieu of 1ransfe, 

Under the,ce circusiances I am to 'equest you to consider my case 
sympathetically so that I can peifomn myfaniily duties alongwiih official responsibilities. 

Dated, 	uw hail 
The 

Yours fixithfiully, 

(LA1L11-OWMJCK) 
Sr. AecU. GE-5 

iicJ 



L1tL'&t 

To 
The Accountant General (A&E, Meghnlaya 
Shillong 

(fhrotigh the Accountant General (A&E) Assiun Beltola, GuwahatI-29) 

Sub: Extehsion of deputation period in respect of Srnti. Lakslimi 
'Bhowmick, Sr. AccouMant. 

Sir, 

I have been working in the O/o the A.G.(A'&E) Assam, Guwahatj as Sr. AcCoUntant on 
deputation from the O/o the A.G.(A&E) Nagaland, Kohima since 03-05-2001. However, as order 
No 386 dtd. 19-02-200 of the A.G.(A&E) Meghalaya etc. Shillong lam under order of repatriation 
to the O/o the A.G.(A&E) Nagaland, Kohima, In this connection. I have the honour to lay before 
you the following few lines for your favour 'and kind consideration. 

That Sir, my husband Shri B.K.Bhowrnick was working in the O/o the AG.(Audit) Assam, 
Guwahatj as Asalt. Audit Officer. He was transferred on promotion as Accounts Officer to the O/o 
the A.G.(Audit) Manipur, Imphal from November, 2003 for a tenure of 1.8 months and expected to 
he repatriated to Guwahati sometime in April 2005. 

That sir, under the circumstances I am staying alone, with my children and ailing mother-in-
law who heed constant care and attention at the ripe age of 87 years. Sir in the absence of my 
husband there it no other person to look afler them except myself. 

That Sir, day by day it become obligation on my part to discharge family duties including 
treatment of my ailing mothcr-in-law, 

That Sir, I am thher to st1e that we have l)Clmanently settled down at Guwahati and 1 
applied unilaerä1 transfer to Guwahatj in the year 1994 with the hope of staying at home and with 
my family. However, Vowing to suspension of transfer cases 'I was compelled to opt for deputation 
in lieu of transfer. 

Under these circumstances I am to request you to consider my case sympathetically so that I 
can perform my family duties alongwith official responsibili(ies. 

J)atcd, Guwahati 
	 Yours faithfiully, 

'ihe /, 	
/69 	

\) 

(LAKSJJA'IIOWMICK) 
Sr.Accti. GE-S 
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e ST 5TEPHEN Is ZLHOOL 	PHONE: 2344098 
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2343660 

HRISTIAN BASi, DISPUR 	E-mail: stephensschoohotmaiI.com  

GUWAHAT(781005 

Date :. 	 Cl 
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ttha App liC ant 

nse1for the Ra1wy/ OcG.S.0 CQc 

N0TE - 	 r 01PID 	OF THE TRIBUNA L 

1.3..20.04 Heard 	Mr 	H.K. 	Das, 	learned 

.. A 

E? 0 

e 0 

H 	ble Sri K 	i 

A1m111statjv?Li ' 

FOM IO, 4 	e a r n d 	cunel 	r 

'SEE RUL 	2 ) r pondeir 	s tu We 

,DMNISTRA 1  : wrtt'r  
JvTAHATI 	REih, app!icn': may 1: .t.e r 	cdQ 	11 

tWO weeks 	a±:r. .LJo 	i' rt 

0 	SJjEEn 	27 4 0' 	t(r 	'c1e " 	i' u'i I. 	/ 

fr IGont1L1/- 	1order ' 	 'it ri 

•In OAi• 
xi 

1WLe Rrsporrdorrt() 1,U9-t )_O-4I ~ 	 ___ 

or 

 

1.4..2004 P:.':.eit: Hn'bie Shri Kt' 	p  

0..A.No.51/2004 

,41  kvu C, ,d- g, 

counsel for the applicant. The 

application 	is 	admitted. 	issue 

notice 	returnable 	by 	1.4.04. 

Meanwhile, 	the 	reversion 	otde:t: 

• 

	

	dated 19.2.2004 is..stayed till thE' 

returnable date. List for orders on 

• 	Sd/MEMBER(ADM) 
- 	

1TR 
7J•, 	. 

priV0 	
see1 

9tra1 GuWa 
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IUfl$6l for th 
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r 

The WDn'ble shri K.V.Prah'' 

:.dmjniStratiVe 

Member. 

Hea° Mr.M.Chb learrte4 counsel 
Chau 

11  for  he api.iCaflt and also 
,-1q - 

•ri, learnedd 1 .0 .0 .S.0 • 

•. oint 5 . 

• 	application has been 
filed 

This 

ág.4n$t the repatriation 
of the app3.iCaJt 

V 	 the Accountant General 
frm.the0flce of 

Guwaati to the 	ffjce of 
(AE)1 	ASSa'fl., 

(A&*) 	Nagalad,K0tae Sr. 	y. A.G. 
has claim 	that vlde • 	The 8ppliCaflt 

dated 11.2.2004 (AnneXUr6) 
the 

I 	letter 
period of deputation of the 	

p1iCaflt 

• 	
extended for 

has alreadY been 	
one year 

from 412.2004 to 3.2.2005 and hence 

i4e 

 
repatriation order dated 19.2.2004  

is against the procedures 
•tnex87) 

• d rules regarding repatriation from 

deputati011  # The applicant has also 
out the order dated 19.3.2004. 

• ointed 

wherebY te transfer order of •anotheT 
ficia1 Kr.J.Mukher.i 	St.ACtt. 
	as 

• 	•beerk cancelled 
The Tribunal cannOt interfere 

in the matter of transfer unles8 the 

i 	passed illegallY and with 
. - / 

• 
• 	same 

malafide inteflti0fl 	conside 	
tg the 

• 	:.: factS and circUuStaes of the case, 

-amof the opiniOfl that 
it is a fit 

• 
in which direction 

is to be given 
• case 

COfltth/2 

7 



7.6.2.004 to the. applicant to file a fresh -répre-
sethtation before the respondents . Apccr-

dingly, applicant shall file a fresh 
representation beforo the respondents 

ventilating all his grievances within a 
±ifteefl days from . the receipt 

of this orcier. If )such aepresez%tatiOfl i8 

inde, respondents are directed to pass a 

resoned/Order as peY rules Till the 

- ----.. 	 ccsupletion of the exercise, the order of .  

4ar4.aicn in YI11R respect of the app-

liant shall be kept in abeyance 

The o.k. is disposed of accordingly 

the admission stage it8elf. 

Sd/MEMBER(-ADM) 

O_ N 
-1 >- 

' 

gr("' t . SkL 

a 

C-, 


